REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED
04/06/2021 OF THE HON’'BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE
MATTER OF OA NO. 05/2021 (SANTOSH PATIL & ANR. VS MEMBER
SECRETARY, STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT

AUTHORITY & ORS.)

| 1.0 Background

Prayer in this application is for compliance of Environmental Clearance (EC)
conditions in the matter of providing parking facility by the project proponents (PP) —
Respondent Nos. 4 and 5, M/s Skylark Buildcon Pvt. Ltd., Mumbai and M/s. Oberoi
Realty Limited, Mumbai who have jointly developed an Area Development Project
under Slum Rehabilitation Scheme (SRS) at FP No. 1076, 1078 of TPS- (IV) of Mahim

Division for Sai Sundar Nagar CHS and other amalgamated societies.

Hon’ble NGT directed vide Order dated 04/06/2021 (copy of Hon’ble NGT Order, dated
04/06/2021 is given at Annexure-t) and relevant Order is reproduced as below:

“Though none appears for the applicant, we have considered the application and find
~ that the grievance needs to be gone into by a joint Committee of CPCB, State PCB
and SEIAA, Maharashtra. The State PCB will be the nodal agency for coordination
and compliance. The joint Committee may look into the grievance and if there is
violation of EC conditions, take suitable measures as per law, including assessment
and recovery of compensation, following due process. The joint Committee may visit
the site and is also free to conduct proceedings online. The Committee may interact
with the concerned stake holders and consult any other expert/institution. An action
taken report may be furnished within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. List for further consideration on 07.09.2021.”

Upon receipt of desired information from various organizations the joint committee,
carried-out an inspection of the residential building project i.e. Area Development
Project under Slum Rehabilitation Scheme (SRS) at FP No. 1076, 1078 of TPS- (IV)
of Mahim Division for Sai Sundar Nagar CHS and other amalgamated societies on
22/10/2021. The following committee members were present during the inspection:
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i.  Shri Pankaj Joshi, Member, SEIAA, Maharashtra
ii. Shri Jayant Hazare, In-charge: Regional Officer, MPCB, RO-Mumbai
ii.  Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune

Also, Shri Tanaji Yadav, Sub-regional Officer, RO-Mumbai from MPCB, and Shri
Bodake, Executive Engineer from Slum Rehabilitation Authority, Mumbai were present

and accompanied the joint committee during the inspection.

- 2.0 Observations and findings
Based on the preliminary information received from various organisations, and
followed by site inspection to assess the issue mentioned in the aforesaid Hon’ble

NGT Order, the observations & findings of the Committee are given as below:

i.  The project proponent has obtained environment clearance vide no. MoEF-21-
72/2008-1A-II/TCE, dated 23/03/2009 for development of Skylark Heights
(Amalgamated SRA scheme) at FP No. 1076, 1078 of TPS- (IV) of Mahim
Division. The total plot area is 39,701 sq-m and the total proposed built-up area
is 2,64,770.33 sq-m. Further, the project proponent has obtained modification
in environment clearance for the said project vide no. SEIAA-2011/4868/CR-
107/2011, dated 06/03/2012. The total plot area is 38,857.5 sq-m and the total
proposed built-up area is 2,64,770.33 sq-m and the proposed building
configuration is Rehab: 14 buildings with G + 10-22 floors; flats: 2,228 nos.
shops: 140 nos. welfare center: 67 nos. sale: Tower A: 3 basement + LG+ UG
+ 4 podium + 1 - 57 floors and flats: 30 nos. and Tower B: 3 basement + LG+

UG + 4 podium + 1 — 11 floors with commercial area, shopping and food court.

Further, the project proponent has obtained environment clearance for mixed
use (hotel & residential) project at FP No. 1076, 1078 of TPS- (IV) of Mahim
Division vide no. SEAC-2013/CR-135 (1)/C-1, dated 28/01/2016. The total plot
area is 83,853.83 sq-m (due to amalgamation of new plots) and the total
proposed built-up area is 6,43,000 sq-m and the proposed building
configuration is Rehab: 25 buildings with G + 30 floors; flats: 4,502 nos. shops:
141 nos. welfare center, balwadi & society center: 127 nos. sale: Tower A
(hotel & residential): 3 basement + LG+ UG + 4 podium + 31 floors with
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250rooms and 32 — 65 floors with 56 nos. flats and roof top helipad and Tower
B (residential): 3 basement + LG+ UG + 4 podium + 89 floors with 260 nos.
flats. The copies of the Environment Clearance of 2009, 20212 and 2016 are

given at Annexure-ll to IV respectively.

As per the environment clearance of 2012, the project proponent has declared
that 1,432 nos. of parking shall be provided for the existing and proposed
development (sale building). Whereas, as per environment clearance of 2016,
the project proponent has declared that 1,726 nos. of parking shall be provided
for the existing and proposed development (sale building) and 500 nos. of
parking shall be provided for rehab building.

The project proponent had been grated Consent to Establish by MPCB vide
format no.1.0/BO/CAC-CELL/UAN No. 0000016518/E/7"" CAC-1903000839,
dated 15/03/2019, for the construction of residential and hotel building under
SRA scheme in Red category with total plot area of 83,853.83 sq-m and total
built-up area of 6,43,000 sq-m. Subsequently, the project proponent has
obtained consent to operate, part of the rehab building no. 7, 8, 10, 11, 12 &
13 from MPCB vide dated 26/03/2019 and valid up to 31/10/2020. It is gathered
that the project proponent has applied for renewal of consent to operate for the
aforesaid 06 nos. of rehab buildings to MPCB vide dated 04/10/2021. The
issuance of renewal of consent to operate is pending before the MPCB

Also, the project proponent has applied for consent to operate for the
remaining rehab buildings no. 1, 2, 3, 4, 5, 6, 9 and 14 to MPCB vide dated
07/10/2021. The issuance of consent to operate is pending before the MPCB.

It is gathered from the MPCB vide letter no. MPCB/ROM/ID/2007240001,
dated 24/07/2020 that MPCB has issued interim directions under the Water
(Prevention & Control of Pollution) Act, 1974; Air (Prevention & Control of
Pollution) Act, 1981 and Hazardous & Other Waste (Management &
Transboundary Movement) Rules, 2016 based on the inspection of MPCB
officials vide dated 31/12/2019 and personal hearing convened with project
proponent on 04/07/2020 for the non-compliances observed w.r.t. not
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vi.

Vii.

viii.

a o o o

obtaining revalidation of consent to establish; not renewing the consent to
operate for the part of rehab buildings; not recycling the treated sewage water
@ 60% for secondary purpose and not providing 500 nos. of parking for the
rehab buildings. The copy of interim directions issued by MPCB to the project
proponent is given at Annexure-V. The copy of reply submitted by the project
proponent to MPCB vide dated 10/01/2021 is given at Annexure-V! for kind

information.

It is gathered from the reply submitted vide dated 10/01/2021 by the project
proponent that as per para 4 of the aforesaid reply “... The already completed
buildings are approved and constructed as per old DCR where there was no
provision of parking for such size of tenements. In the revised environment
clearance the parking for such size tenement is proposed as per New DCPR,
and we are bound to provide the proposed parking and we are planned the

same in our future.”

During joint committee inspection, it is observed that out of 25 rehab building
sanctioned as per environment clearance of 2016, the project proponent has
constructed only 14 no. of rehab buildings. As per the environment clearance
condition, as per the reply submitted by the project proponent to MPCB vide
dated 10/01/2021 and during the joint committee inspection vide dated
22/10/2021 that the project proponent has not yet provided 500 nos. of parking
for the rehab buildings.

Further, the joint committee during its site inspection vide dated 22/10/2021
had requested the project proponent to submit the following
documents/records;

1998 first IOA for Rehab Building no. 1 — Copy of plant and the I0OA
Chronology of events w.r.t. sanctioned building plans

Reports of approval while granting IOA

Chronology of events w.r.t. date-wise sanction of commencement certificate
plinth checking certificate

Before sanctioning of fresh environment clearance of 2016, no. of buildings
constructed supported with all necessary documentary evidences.
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f. Copy of traffic management plan along with all necessary documents submitted
while grant of environment clearance of 2009, 2012 and 2016.

g. Information regarding whether the project proponent had been obtained
amended environment clearance for reduction of height of the building.

h. Comparative statement of environment clearance granted vide 2009, 2012 and
2016 w.r.t. plot area, building plans, configuration and other mandatory services

especially provision of parking facility as per DCR.

However, the project proponent has not submitted the above requisite information to
the joint committee till date i.e. 08/11/2021.

3.0 Conclusions

The project proponent has obtained environment clearance vide 2009, 2012 and
2016 and observed that the total plot area and built-up area has been revised from
time to time by obtaining amendment of the environment clearance. As per the
environment clearance condition, and as per the reply submitted by the project
proponent to MPCB vide dated 10/01/2021 and during the joint committee inspection
vide dated 22/10/2021 that the project proponent has not yet provided 500 nos. of
parking for the rehab buildings. Therefore, the project proponent has non-complied
w.r.t. environment clearance conditions especially provision of 500 nos. of parking

facility for the rehab building.

The project proponent has applied for renewal of consent to operate for the 06 nos.
~ ofrehab buildings (building no. 7, 8, 10, 11, 12 & 13) to MPCB vide dated 04/10/2021.
The issuance of renewal of consent to operate is pending before the MPCB. Also, the
project proponent has applied for consent to operate for the remaining rehab buildings
(building no. 1, 2, 3, 4, 5, 6, 9 and 14) to MPCB vide dated 07/10/2021. The issuance
of consent to operate is pending before the MPCB. Further, the project proponent has
not yet provided the desired information to the joint committee.
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4.0 Recommendation
i. As per the environment clearance condition and as per the reply submitted by
the project proponent to MPCB vide dated 10/01/2021 the project proponent
should submit the time-bound action plan to expedite the provision of 500 nos.

of parking facility to the rehab buildings.

/'(Jkﬁg Hﬁ; /?Nishchal c.) (Pankai-Joghi)

I/c: RO-Mumbai, MPCB Scientist ‘D’, CPCB, RD-Pune SEIAA, Maharashtra

3% %k % %k %k
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Annexure-1

Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(By Video Conferencing)
Original Application No. 05/2021 (WZ)
Santosh Patil & Anr. A Applicant(s)
Versus
Member Secretary, State Level Environment Impact
Assessment Authority & Ors. Respondent(s)

Date of hearing: 04.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
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HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

1. Prayer in this application is for compliance of Environmental
Clearance (EC) conditions in the matter of providing parking facility by
the project proponents (PP) - Respondent Nos. 4 and 5, M/s Skylark
Buildcom Pvt. Ltd., Mumbai and M/s Oberoi Realty Limited, Mumbai
who have jointly developed an Area Development Project under Slum
Rehabilitation Scheme (SRS) at FP No. 1076, 1078 of TPS - (IV) of Mahim
Division for Sai Sundar Nagar CHS and other amalgamated societies. The
PP have taken EC dated 28.01.2016 issued by SEIAA, Maharashtra

which has following conditions:-
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2. Though none appears for the applicant, we have considered the
application and find that the grievance needs to be gone into by a joint
Committee of CPCB, State PCB and SEIAA, Maharashtra. The State PCB
will be the nodal agency for coordination and compliance. The joint
Committee may look into the grievance and if there is violation of EC
conditions, take suitable measures as per law, including assessment and
recovery of compensation, following due process. The joint Committee
may visit the site and is also free to conduct proceedings online. The
Committee may interact with the concerned staké holders and consult
any other expert/institution. An action taken report may be furnished

within two months by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

List for further consideration on 07.09.2021.

A copy of this order be forwarded to the CPCB,; State PCB, SEIAA,

Maharashtra and the applicant by e-mail for compliance.

The applicant may furnish a set of papers to the CPCB, State PCB

and SEIAA, Maharashtra to facilitate compliance of the above order.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

M. Sathyanarayanan, JM
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= These stipulations would e enforced ameng others under the provssions of Water

o

{Prevention and Control of Pollution) Act, 1874, the Air (Prevention and control of
Poliution) Agt 1931 the Envirosenent (Protection) Act, igﬂs the Puplic Liabi&ty

(Insurance) At 15491 and Ei& Notficaion, Z00E.

-

I b pbr

Memherm{ ,sem a
Maharashtra State

Copy to: -
.

1. The Secretary, Department of Environment, Government of Maharashtra.

2. The CCF, Regional Office, Ministry of Envwonment and Forest,
{Regonat Office, Weatern Region, Kendriya Paryavaran Bhavan, Lluk
Road No- 3, E-5, Ravi-Shanka’ Nagar, Bhopal- 462 016} (MP). L
3. Guard file. ;

L3
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Ann
Grov, nt of Maharaghtra

No, SEIAA-2011/4868/CR-
Environment departinent,
Rmm No. 21? 2" flagr,

l:ntz." & Mmch. 2012

Ty,

M4, Shylark Buifdeon Pvr, Ld.

402, 54-B, Sagar Aveaue, 4th-Floor,
Jungriny of SV o, £ | etlubhai (urk Ruael,
Andbueri (W), Mumbai -- 500 §53

telcphione No. 022 - 6675 191 1/66842500

Subfeck: Modiflention In £C for “Skylark Helgts* Wﬁ#srhenmul
' 285 (pi), FF Na. 1076 %ﬂmﬁwma hvision,
Road, Worll, Mumbai v Bkylrds B, i

Refevence- ), mmmmmmm e 2.
2. Minutes of 43 ineeting Of SETAA hetd on- 12%/13%.

Sir.

Thiz has reference 1 Your communic stion on the shove meptioned subjecl

2. Froicct information. from documents submitiod by you & sonshiered by §

SELAA nuws summiarized h cven “mamber cnviromnent clesrance feifer doeg 2.
2009,
iriel information of the pro

Pegject )
| ropnacn) ‘ , :
Location of the 8 of Vol
: canfigaratinn - 14 Wﬁlﬁ@* 10-22 Noors: Flats: 2228 nos,,
Hﬂ!mbnlwudzimmw + 67 now. ’
» Tawer A 3 basements a0+ st 1o STh |
fat: 30 nos,
. 1nwer';3basmm+LGi~Uﬂﬁl*adimn+istm 1th]
- with eommercisl arcy, ying sid food court
 Ploturea 1172885 59, m.
Built up aren ) B b F P AT 10 S, .
Vo = Propoasd Tolad Buiit-up Area () S1 & Non FSEy 2,647
L .

. 7}



Annexure -1

Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 05/2021 (WZ)
Santosh Patil & Anr. Applicant(s)
Versus

Member Secretary, State Level Environment Impact
Assessment Authority & Ors. Respondent(s)
Date of hearing: 04.06.2021
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMEER

ORDER

i Prayer in this application is for compliance of Environmental
Clearance (EC) conditions in the matter of providing parking facility by
the project proponents (PP) - Respondent Nos. 4 and 5, M/s Skylark
Buildcom Pvt. Ltd., Mumbai and M/s Oberoi Realty Limited, Mumbai
who have jointly developed an Area Development Project under Slum
Rehabilitation Scheme (SRS) at FP No. 1076, 1078 of TPS — (IV) of Mahim
Division for Sai Sundar Nagar CHS and other amalgamated societies. The
PP have taken EC dated 28.01.2016 issued by SEIAA, Maharashtra

which has following conditions:-

“Traffic congestion near the entry and exit points from the roads
adjoining the proposed project site must be avoided. Parking should
be fully internalized and no public space should be utilized.

Parking for Existing and Proposed Development (Sale Building) :
1726 No’s. Rehab: 500 No.s”



2. Though none appears for the applicant, we have considered the
application and find that the grievance needs to be gone into by a joint
Committee of CPCB, State PCB and SEIAA, Maharashtra. The State PCB
will be the nodal agency for coordination and compliance. The joint
Committee may look into the grievance and if there is violation of EC
conditions, take suitable measures as per law, including assessment and
recovery of compensation, following due process. The joint Committee
may visit the site and is also free to conduct proceedings online. The
Committee may interact with the concerned stake holders and consult
any other expert/institution. An action taken report may be furnished
within two months by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

List for further consideration on 07.09.2021.

A copy of this order be forwarded to the CPCB, State PCB, SEIAA,

Maharashtra and the applicant by e-mail for compliance.

The applicant may furnish a set of papers to the CPCB, State PCB

and SEIAA, Maharashtra to facilitate compliance of the above order.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM
June 04, 2021
Original Application No. 05 /2021 (WZ)
A
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ADEENIREL
Froject Detaily: : : ;
ol “Skylurk Heights™ by Skylark Build

; The praject mpm-: ;zmpumngmé
pAmalgamated SR el o 4 é ipth I’F'% 1076 & 1078 of TPS IV
~ Mahim Disision, Dr M Besaiu Rum, fumnbai at 1 cost of Rs.717 erore. Total pim
area fs 30,701 Q. m?iw foi#l pmp@éd bmh*'np ama 15 264770, 33 sq m. Or as acma!iy

approved by Mmmpa.l Cor;mratwn f‘rr:atct xm i‘vICGM‘) cousnienng iwlbh: resteiction if;»gm

anv by the le Aviﬁxmrdmmem = =

.sﬂm water requiremen MW -ﬁi} m'd;
generatad. . s
L Cenerated Sewage shall be tréated in sewagﬂmsnnem plant (STP) having Capacity of 1400
'iday for Rehab building and 300 m’/day capacity for Sale Building. The wastewater qunlhy '
of treated water shall b:z BO!) 20 mg,r’L CGE‘! 59 mg{L amang other ga:mm s agtecr!

saua waste (Dry gm'bage}generawdshaﬁ m)mmay and Wet garbage pencraled szunm‘
4990 Kg/Day. Dry wasic segregated info Recyc!able and Non-recyclable waste and di Spossed
through recyeling of recyclable dry waste through contractars. Wet waste dlspased to MCGM

_:nrtm:ed in Oxganin Wasie Cnnvemr Sxm

Rainwater shall be caﬂeﬁcd fmm roofiop. Rainwater shall be collected and stored in 2 Nos.
sumwater collection tank. of capacity 193 M’, and surplus rainwater shall be mnhatgcm:sh

' wdwbupusmd4m ﬁf!aﬁltraﬂanmlls{imdﬁx3m depth).

&

7. Area under green bch s&aﬁ be 416‘? m ma 235 Nos‘ of ;ra:sal’ uuﬁgemms varieties shafl be:

& As ;sermsungm

.....
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: iTing | __ff__'"f'ff_ccmslﬁﬁheﬁslm& Ln&h.
\mmmgnmnpm EMPcapnai mshallbe&lﬁ?l b1 Lakhsandapcmmm
minmmesmﬂmﬂbeh mas?s lakhsfmm FmSﬂcﬁmMmg‘amﬁmdofRs :
mbﬁﬁdmwm nvironments

‘ Lw. !k‘afmf:eamfugx}chmm fm HW;C e : ?
¢ Variable speed purnmng system thrchﬁfad ware:'_ ndar ;p;mnping-ﬁor }WAQ :
N Highlycmwmmm ; e
* Capacitor banks 1o nprove posver factor.

¢ Uscol emu;sacs ﬁsmmﬁt lamps.

*  Capacitor mwwmw power factor, R _ 2w Tl
Use of energy efficient CFL/TS Lamps in common area lightning, podiam 1tghmmg& ﬂrm =
Hghting. 4

Use of programmable timers for switching ON/OFF of common ares lightning, podium

D liehiening & street lighting. i

’ Designing Alternate cireuits for lighting.
*  Useof group a:eamztsz in case of elevators,
* Useof ihmai mxﬂnﬁm for reofs to reduce azi: m&:ﬁmg loads and u;mby conserving

energy, ; |

* Usg of %ow SHGC ﬁoubic-slazing 1 mdm air amdiu ?ﬁfa_ds' and thmty s‘-miscrvﬁg-

-

-
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Wi mfsﬁ;‘ 'm " m ,.a.m”wau, ml* ‘*%53 ¥ 2cvided to anture aaturai arainage of

Faingats: B 2 ,.m*'"aﬂ% ea w“s; oy b o el
- T igmen -uéﬁ wr !pr madm e et as ptsn submis ould
28 mplemanisd Ss;fm racharging e suriscs un o, ,,rA-tn,afrgﬂ mest be aone o
$vS Juscendas matsr, o sng ;feaze :‘a zerawall ior vmmrmwgm s.‘aoulﬂ o t
‘.‘. (3 '-s'_-
*aﬁmazmﬁfsvammmwmmé. st o *@‘

Vi) T gfcwd s .e-m mﬁ s "‘Lwﬁh ¥ shcukd te memioreﬁ rnguiam

X} A Fs;cr’ m ‘.!".a sm:gw mmaﬁcn mum ceofifming to erwgy cmmvmjon
nerms fm!:e by Es.:mu of Enargy W;mm be prepared mwporaﬁnﬂ detals
about buaé%ﬁg mﬁm ard !wmnagj R,& U Factors eic. and sutmtrtc mtdinatly)-

aress rﬁﬁ&éﬁz& bui?ﬂhg smwd ha ‘ m ai‘ tha pmea desk
pt&wbefommmwmmg Uuemmrmmh,

e A cmpae:e sat of ail the’ dmm
ded tc ths MPCE
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To.

Anneeuwre ]

Government of Maharashtra

No. SETAA-2011/4868/CR-107/2011
Environment department,

Room No. 217, 2™ floor,

Mantralava Annexe.

Mumbai 400 032

Date: 6% March, 2012

M{s, Skylark Buildcon Pvt, Lid.
402, 54-B, Sagar Avenue, 4th Floor,
Junction of SV Road, & Lallubhai Park Road,

Andheri (W), Mumbai

— 4040 058

Telephone No, 022 - 6675 391 1/66842500

Subject: Modification in EC for “Skylark Heigts” amalgamated SRA scheme at CS Ne,
286 (pt), FP No. 1076 and 1078 of TPS 1V of Mahim Division, Dr. Annie Besant

Road, Worli, Mumbai by M/s. Skylark Build.

Reference- 1. Even number Environment Clearance letter dated 23" March, 2009
2. Minutes of 43" meeting of SEIAA held on 12%/13% January, 2012

Sir,

This has reference to your communication on the above mentioned subject,

2 Project information from documents submitted by you & considered by SEAC &

SEIAA was summarized in even number environment clearance letter dated 23" March,

2009,

Brief Information of thc project is suminarized as below:

Project M/s. Skylark Build
Proponent
Location of the CS No, 286 (pt), FP No. 1076 and 1078 of TPS IV of Mahim
project .11 Division, Dr. Annic Besant Road, Worli, Mumbai
_Type of Project | : | Construction project - SRA
Building Rehab:
configuration ¢ |4 buildings with G + 10-22 floors; Flats: 2228 nos., shops:
140 nos., balwadi / welfare centre; 67 nos.
Sale:
*  Tower A: 3 basement+LG+UG+4Podium+1st to 57th floors;
flat: 30 nos.
¢ Tower : 3 basement+L.G+UG+4Podium+1st to 11th floors
i with commercial arca, shopping and food court
Plot. areu _1:]38.8572.50sq. m.
Built up area ; * FSI Area: 1,41, 518. H)Sq .
o Proposed Total Built-up Area (FSI & Non-FS1) : 2,64,770.33
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| Estimated cost of

. the project

Rs. 717 Crores

! Ruin Water
! Harvesting
(RWH)

: Total Water
| Requircement

T ]

Fhos of rain water harvesting tanks of capacity 190 m3 cach
Recharge pits and 4 nos. infiltration wells

o Fresh Water: 1152 m3/day
Recycled Water: 1561 m3/day
e Scewage generation Total Sewage: 1643 m3/day (For
Rehabilitations 1367 m3/day and For Sale:276 mi/day)
e STP technology: SAFF
e Capacity of STP: For Rehabilitation : 1400m3
» For Sale Building: 300 m3

‘Solid waste
management

Dry quantity :- 2779 kg/day

Wel quantity :- 4090 kg/day

E-Waste & Hazardous waste: 241 kg/Annum

STP Sludge (Dry sludge): 250 Kg/day

Mode of Disposal:

« Wet garbage will be treated in an Organic Waste Converter
(OWC)

« Dry garbage shall be handed over to the authorized recycler.
I2-Waste will be handed over to the authorized recycler.
Waste oil which is generated due to usage of DG sets shall be
stored and subsequently given to the authorized hazardous
waste management agencies recognized by SPCH.

o Dried studge from STP will be used as manure.

Green Belt
Development

R. G. Area: 4164.17 Sq. mt.
Inside the plot: - 234 Nos,

Traffic
Management

parking spaces : 1432 nos.

Energy

DG sets + 1No. of D.G, Set of capacity 1000 kVA for rehabilitation
building.

« Total 5 nos. D.G. Sets of capacity 2500 KV A cach for sale
building.

Energy requirement

Maximum Demand : Rehabilitation: 3830 KW and Sale: 9233 KW

Energy conservation
* Building automation system to monitor and control HVAC
and electrical equipment.
Law IKW / TR Centrifugal chillers for HVAC.
Variable speed pumping system for chilled water secondary
pumping for HYAC.
Highly efficient motors.
Capacitor banks to improve power factor.
Compact fluorescent lamps,
Use of thermal insulation for roofs to reduce air conditioning
loads and thereby conserves energy.
o Use of low SGSH glazing to reduce air conditioning loads
and thereby conserves energy.

o Use of Solar water heater for all sale residentiaf apartments

o

o

a2

77

1
S
b

i

o

i




§
1
i
|

thereby cnnsd'\‘cs"cnc'rg_\!‘.
o Liwe of exhaust air heat recovery wheel.
o Live of solar CFL lixtures for office apariment.
o 289 energy shall be saved per year by using all énerps
&= saving methods.
I avironmental o C onstruction phase: Rs. 11.66 lakhs

Mnmgﬂmnl plan | = Operation Phase: Rs. 1671.01 lakbs

| Operational & M Maintenance Cost: Rs. 106378 lukhsfanuum

25 Madilications in Environmental Clearance are. subject to the condition that STP for
the occupmed rchubxhtanon component and development of green plot should be definitely
completed before 30% June 2012. Terms and conditions stipulated in even number
environment clearance leuer dated 23" 4 March, 2009 remains the same.

(Vaisa ! la:'r's inghy

% Environmen
.deﬁaﬂmbm &MS. SEIAA

Copy to: :
1. Shri. P.M.A Hakeem, IAS (Retd.), Chairman, SEIAA, Yugnu' Kottaram Road,
Calicut- 673 006 Kerla. : .

2. Shri. Dr. 8. Devotta, Chairman, SEAC, T2/302 Sky City, Vanagamm -
Ambattur Road, Chennai 600 095

3, Additional Secretary, MOEF, ‘Paryavaran Bhawan® c:c.@ Complex, Lodhi
Road, New Delhi - 110510

4 Member Secretary, Maharashtra Pollution cnmi ﬂoard, with request 10
display a copy of the clearance.

5. The CCF, Regiopal Office, Mtnistfy nf Envhmmuat and Forest (Regional
Office, Western Region, Kendrlya Paryavaran Bhavan, Link Ruad No- 3, E-5,
Ravi-Shankar Nagar, Bhopal- iﬁimﬁ) (MP)

6. Regional Office, MPCB, Munbal.

7. Collecior, Mumbat. i

8. cammminm Brihan Mubai Hﬂhuniphl corpumm Mumm

8, 1A- Diviston, Monitofitg éeﬁ‘ MoEF, Pmmm nhmrm €GO Complex,
'Lodhi Roud; New Mh

10. Direcror (TC-1), Dy s*ecwimy m}fk}, smahm Envlmmneﬁt Bepartmmt
1. Selobt e (109,
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUT HORITY

SEAC-2013/CR-135 (I)/C-1
Environment department
Room No. 217, 2™ floor,
Mantralaya Annexe,
Mumbai- 400 032.

Dated: YR January, 2016..

To,

M/s. Skylark Height

At- TPS Mahim Division,

Dr. Annie Besant Road, Worli,
Mumbai

Subject: Environment clearance for mixed use (Hotel & residential) project at CTS No. 286 (pt)
912, 911 of lower Parel division, FP No. 1076 and 1078 of TPS Mahim Division, Dr.
Annie Besant Road, Worli, Mumbai by M/s. Skylark Height.

Sir,

This has reference to your communication on the above mentioned subject. The proposal
was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-11, Maharashtra in its 29" meeting and recommend the project for prior environmental
clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 77" & 92™ meetings.

2. Itis noted that the proposal is considered by SEAC-II under screening category 8(b) Bl as
per EIA Notification 2006.

Brief Information of the project submitted by you is as-

Name of the Project Skylark Height

Name of the Proponent Mr. Dinesh Naik

Consultant : M/s. Enviro Analysts & Engineers Pvt. Ltd.

Type of Project: SRA scheme with Residential and Hotel building

Location of the project Plot bearing F.P. No.1076, 1077, 1078 of TPS-IV of Mahim

division, C.S. No. 286(pt)& 912 of Lower Parel division and
clubbed schemes of Gomata Nagar CHS Ltd. On plot bearing
C.S. No.438 & 1/268 of Lower Parel division & Nehru Nagar
CHS Ltd. On part C.S. No.268(pt), 286(pt), 437(pt) of Lower
Parel division and with amalgamation of proposed S.R. Scheme
of Balkrishna Gawade CHS Ltd. Situated on plotof C.S. -
No0.912 & C.S. No.286 (pt) and proposed S.R. Scheme of
Mumbadevi Prabhadevi CHS (prop.) Situated on plot of No.
911(pt.) & C.S.No.2a/911 of

Lower Parel division.

Whether in Corporation/ MCGM

municipal/other area

Applicability of the DCR DCR of 1991 & Modified DC Regulation. 1991
: 3%
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Note on the initiated work

Out of 14 Rehab buildings, Occupancy Certificate is issued to 6

(if applicable) buildings.

LOI/NOC from MHADA /

other approvals (If

Applicable)

Total plot area (Sq.m.) Total Plot Area : 83853.83
Deductions Deductions

Net Plot Area Road:27100 Sq.mt

RG: 4000 Sq.mt
Net Plot Area : 52753.83 Sq.mt

Permissible FSI (including | 357347.88 Sqmt
TDR etc.)
Proposed Built Up Area Rehab = 193000.00

Sale = 450000.00
Total = 643000.00 Sqmt (Construction area)

Ground Coverage Area
(percentage of plot not open
to sky)

16514.67 sqmt

with disposal (If applicable)

Number of Buildings & Rehab — 25 buildings with G+30 floors. Flats - 4502, Shops -
configuration(s) 141
Balwadi + Welfare centre + Society office = 127
Sale building — Tower B (Residential) =3 basement+LG+UGH4
~ podiums 1o 89 floors. Total flats = 200
Tower A (HotelH+Residential) =3 basement+LGHUGH 4
podiums to 31 floors of hotel with 250 rooms + 32 to 65*
residential floor with 56 flats + Roof top Helipad
Number of tenants and Rehab — Flats — 4502, Shops — 141
shops Balwadi + Welfare centre + Society office = 127
Sale building — Tower B (Residential) Total flats = 260
i Tower A (Hotel+Residential) with 250 hotel rooms &56 flats
Number of expected Rehab—23173 No’s
residents/users Sale — 2580 No’s
Tenant density per hector 643 Tenements / Hectare
Height of Building(s) - Tower B (Residential) =260 m (AGL) -
Tower A (Hotel + Residential) = 365 (AGL)
| Right of way Existing 36.6 m wide Dr. Annie Besant Road, Worli
Turning radius om : :
Existing Development Out of 14 Rehab buildings, Occupancy Certificate is issued to 6
_ buildings.
Details of the demolition

NA

Total Water Requirement

Domestic water Requirement :Rehab: 3093 m*/day; Sale:651
m*/day
Recycled Water : Rehab:1060 m*/day; Sale 175 m*/day

Total Water Requirement : Rehab : 3093 m*/day; Sale 651
m*/day

Rain Water Harvesting
(RWH)

Rehab building —Recharge pits provided.
Sale building - 2 tanks with 190 m* capacity along with
recharge Pits

-3
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UGT tanks |

Water storage will be done in the underground tanks

Strom water drainage

Remarks for the entire layout are obtained from MCGM.
The storm water drain is made with the RCC wall. All the
natural slopes are taken into consideration.

Sewage & Waste Water

Sewage generation: Rehab : 2800 m*/day ; Sale : 595 m¥/day
STP Technology: MBR —Moving Bed Reactor

Capacity of STP (Rehab buildings) : Rehab : 2800 m*/day ;
Sale (Tower B).(Residential Building): 460 m*/day

Tower A (Hotel + Residential Build ing): 580 m*/day
Recycled water for flushing

Rehab: 1017 m®/day

Sale building: 145 m*/day

Location of the STP-Basement Level

STP capacity: Rehab: 2800 m*/day; Sale: Tower A is 580 KLD
and Tower B is 460 KLD

Budgetary allocation (capacity cost and O&M cost):
For STP

Capital cost : 3.18 Crores

O & M Cost : 45 Lakhs / annum

Solid Waste Management

Operation Phase:

Two Bin System for Wet and Dry waste.

Solid waste from proposed project will be segregated in the
Segregation room.

Bio-degradable waste management.

Segregated Bio-degradable waste will be treated in Organic
Waste

Convertor (OWC)

OWC output to be handied by trained staff.

Non-biodegradable waste management
Segregated inorganic wasté will be handed over to local
Réeyelers/ivendors.

Rehab building

Total Solid waste = 11438 K g/day
Biodegradable = 6822 Kg/day
Non-biodegiadable = 4616 Kg/day

Salé building
Total Solid waste = 1140 Kg /Day
Bicdegradable = 647 Ke/day

Green Belt Developmeént

Non-biodegradable = 494 Kg/Day TN
RG. aréa ddmeasuring 8000 sGmtr :

For Landscaping :

Capital Cost: Rs. 50 Lakh

O & M Cost:Rs.5 Laklis/ annuifi

Energy ‘

Natfural daylight accégs for more than 90% of habitable floor
areéa reducing artificial lighting consumption.

High performarice $ingle glazed unit with low SHGC entailing
reduced heat gain through glazéd surfaces -

Energy efficient lighting fixtures such as TS, LEDs, CFLs with

.'.3_
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electronic ballast
Energy equipment such as pumps, motors
efficiency

All lifts, Ve

in energy saving by adjusting speed of the
only required amount of power.

Total Energy Consumption
Total Energy Consumption

ete. with 80-90%

ntilation fans shall run on VET drives which results

motor &delivering

for Sale building — 12024 KW/day
for Rehab building — 4250 KW/day.

Environmental Management
plan (Budgetary Allocation)

Construction phase (with Break — up) —
Capital cost

O & M cost (please ensure manpower and other details)

Operation Phase (with Break-up)-
Capital cost

0O & M cost (please ensure manpower and other details)
Sr. | Particulars Setting-up | Annual O
No. Cost & M Cost

(in Lakhs) | (in Lakhs)
1. RWH 12 02
A MSW 44 4
3. | st S 45
4. Energy Efficient 45 02
5. Landscaping 50 2
Total Cost 519 51.4

Quantum and generation of Corpus fund a

Responsibility for further O &M

After occupancy, Co-Op soc
will form a federation. .

The Operation and Maintenance 0
facilities (EMF) shall be taken care
three years, . it
Afterwards, EMF shall
Funds for recurring cost on
tenants of the society by speci

nd commitment

ieties will be formed. The societies
F4

f Environmental management
by the developers for first

be handed over to

society/ federation.

EMP shall be generated from the
fically mentioning in the sale

area/Eco-sensitive areas

: agreement
Traffic Management E.E.T.C remarks obtained for the existing layout. : :
Parking for Existing and Proposed Development(Sale Building)
: 1726 No’s ‘
Rehab : 500 No's
CRZ/RRZ Clearance NA
obtain, if any
Distance from Protected L =
Area/Critically Polluted NA
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/inter-State boundaries.
Status of the Nameé of the Date of
Approval competent issued letter
o : o B sstine s ALCABSIBREY : A
CFO NOC for the above Approved h Chief Fire officer | 17" April 2010
said building structure(s) : L T .
HRC NOC for the above Approved { HRC committee— | 8™ July 2010
said building structure(s) (if MCGM
applicable) “ ; . # e
NOC for the above said Approved Airport Authority | 25™ August2011
building structure(s) from of India
the aviation authority (if
applicable) : =R oo e
Consent for the water for the | Will be initiated MCGM
| above said detail(s) Rttt ks b FRvermaeh
Consent for the drainage for | Will be initiated | MCGM
the above said detail(s) ; , P L hreear
Conseént for the cleetric Electric Substation
supply for thé proposed will bé provided BEST
dernand _ - L T i s
Précertification for Green | Registéred and USGBC - Gold &
Building from Indian Green | approved for Platinui
Building Council and other | Pre Cernilication is :
recoghized institutes expected anytime
(if applicable) SHENESAEE i i
Court Order (if applicable) |NA . . . NA NA
Other approvals (If any) NA NA NA
Mangroves presence NOC
from colléctors office
Mumbai and revenue &
forest dept. Mumbai. R

Followirg ¢hanges in the proposed éx

phxsion with referénce to earlier EC aceorded to the

Totel = 357.347.88.

project: :
StNo. | Details. EC Recéived 4 on | Proposed Remarks
6" Maieh 2017 Amendment for EC
(No.SEIAA-
-2011/4868/CR-
1. - | Plot Area (sqmt.) | 38,857.00- - 83,853.83 Due - to
amalgamation of
2. | Built-up area as 141,518.10 _F?l_ for Rehab =
| perFSi | ‘ 154301.73
(5q.mt) FSI for Sale building
. = 203046.14
(including Fungible) A
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3. Non FSI area (| 123,252.23 Rehab = 38698.27
sq.mt.) Sale building =
246953.85
Total = 285,652.12
4, Total Construction | 264,770.33 Rehab = 193000
built-up area ( Sale = 450000
sq.mt.) Total = 643,000.00
5. Ground coverage | 9,772.34 16,514.67
area
( sq.mt.)
Sr.No. | Details EC Received as on | Proposed Amendment for Remarks
6™ March 2012 EC
(No.SEIAA-
2011/4868/CR-
107/2011)
6. Building Rehabilitation: 14 | Rehabilitation: 25 buildings | 11  buildings
details buildings with G+ | with G + 30 floors added.
10-22 floors Flats = 4502 Nos.
- lats = 2228 Nos. Shops=141 Nos.
Shops=140 Nos. Balwadi + Weliare Centre +
Balwadi + Welfare | Society Office =127 Nos.
Centre + Society
Office = 67 Nos.
Sale: 2 Towers i. ¢ | Sale: 2 Towers ie Tower A
Tower A & Tower B & Tower B
Tower A: 3 basement | Tower A : 3 Basement + LG
+ LG +UG+ 4 |+ UG + 4 podium to 89
podiums + 1 to 57" | Floors (Residential).
floor. Flats = 260 Nos.
Flats = 30 Nos. (Note — This tower is now
Tower B: 3 basement | named as Tower B)
+ LG + UG +.4 | Tower B: 3 Basement + LG
pediums + 1 to 111 > UG. + 4 podlum to 31
floor Floor (Hotel) + Floor 32 to
Floor 65 (Residential) +
2 Helipad. -
Hotel rooms = 250 Nos
- Residential flats = 56 Nos
(Note — This tower is now
named as Tower A)
& Green cover | 4,164.18 8,007.58 R.G
area
(sq.mt.)
8. Total  Water | 2,713.00 Rehab =3093 No. of flats
requirement Sale buildings = 651 increased in

4

84




' (1 /day) Total = 3744 Rehsb & Sale
building ;
9. Sewage 1,643.00 (Rehab = | Rehab = 2800 No. of flats
generation 1376 & Sale =276) | Sale buildings = 593 increased  in
(m’/day)  Total =3393 | Rehab & Sale
| . = il
10. | Solid  waste | 6,869.00 Réhab = 11583
(Kg/day)- Sale = 1615
| o= 13198
Sr.No. | Details EC Received as on | Proposed Remarks
6" March 2012 Amendment for EC
(No.SEIAA-
2011/4368/CR-
| i 10772011 e _ ‘
11 Parking 1432 1726 Increase  due to
inerease in residential
12. DG set Rehab < 1 fio. 1000 | Rehab - 2 x 500 | Reduced due to use of
KVA KVA eniergy efficient lights
Sale = 5 x 2500 | Sale =2 & 2500 KVA
KVA + 2 x 2000 KVA + 2
L ; i xSOOKYA : ;
13. | Maximum | Rehab- 3830 Rehab - 4250 Incréase  due o
demand Sale - 9233 Sale - 12024 increase in residential
(KW) flats (Rehab & Sale
i T S s bullsisg) -

3. The proposal has been corisidered by SEIAA in its 77" & 92™ meetings & décided to accord
¢nvironmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subjéet to implementation of the following terms and

conditions :

Genéral Conditions for Pre- construction phase:-

0

. Notifications,

This énvironmental clearance is issued subject to land use vérification. Loeal
authority / plahning duthiority should énsure this with respect to Rules, Regulations,
Govethment  Resolitions, Circulars,. ete. issued if . any.
Judgments/orders issuéd by Hon'ble High Court, Hon’ble NGT; Hon’ble Supreme

Court regarding DCR provisions, eénvironmental issues applicablé in this matter

should be vérified. PP should submiit &xactly the same plans appraised by concern
SEAC 4and SEIAA. If ahy discrepancy found in the plans submitted ot details
provided ifi {hé above para may be reported fo environment department. This
environiental cléarance issued with réspéct to the énvironmental consideration and it
does not méan tHat State Level Impact Assessent Authority (SEIAA) approved the
proposed land usé. :

.
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(1)
(iii)
(iv)

w)
(vi)

(vii)

(viii)

E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2011.

Occupation certificate shall be issued to the project only after ensuring availability of
drinking water and connectivity of the sewer line to the project site.

This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this environment clearance does not necessarily
implies that Forestry & Wild life clearance granted to the project which will be
considered separately on merit.

PP has to abide by the conditions stipulated by SEAC & SEIAA.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSUFAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
crretruction activities and to be maintained throughout the construction phase.

General Conditions for Construction Phase-

@)
(i)

(3ii)
(iv)
)
(vi)

" (vii)
(viii)

(ix)

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medica) health care, créche and First Aid Room
ctc.

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.

The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material. :

Disposal of muck during consttuction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority. '

Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local DFO/
Agriculture Dept. ;
Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

-3
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(x)

(xi)

(xi).

(xiii)

(xiv)

(xv)

(xvi)

Construction spoils, including bituminous material and other hazardous materials
must not be allowéd to contaminate watercourses and the dumpsites for such
material must be sécured so that they should not leach into the ground watér.

Any hazardous wasté generated during construction phase should bé dispased off as
per applicable rulés and riorms with necessary approvals of the Maharashtra
Pollution Control Board. ;

The diesel generator sets to be used during construction phase should be low
sulphur diesel type and should conform to Environments (Protection) Rules
prescribed for air and noise emission staridards.

The diesel required for operating DG sets shalk be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise eémission standards and should be operated only during
non-peak hours.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely menitored during construction phase. Adequate measures shouid be made to
reduce ambient air and noisé level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of Septémber 1999 and amended as on 27th August, 2003.
(The above condition i$ applicable only if the project site is located within the
100Km of Thérmal Pawet Stations).

(xvii) Ready mixed concrete must be used in building construction.

(xviii) The approval of competent authority shall be obtained for structural safety of the

(xix)

(xx)

(xxi)

(xxii)

buildings due to any possible earthquake, adequacy of fire fighting equipments etc.
as per National Building Code including measures from lighting.

Storm water control and its re-use as per CGWB and BIS standards for various
applications.

Water dermand d'uring construction should bé réduced by use of pre-mixed concrete,
curing agents and other best practices référred.

The ground water level and its guality should be monitored regularly in consultation
with Ground Water Authority.

The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Erivironment departiment before the project is commissioned for operation.
Discharge of this uused treated affluent, if any should be dischatge in the sewer
lik. - Tréated effluént émanating from STP shall be recycled/refused o the
maXimum extent possible. Drscharge of this unised treated affluent, if any should
be dlscharge in the sewer line. Treatmént of 100% gray water by decéntralized
treatment should be dohé. Necessaty medsures should be made to mitigate the
odotr ptoblem from STP. :

(xxiii) Permission to draw groufid water and construction of basement if any shall be

obtained from thé competént Authority prior to construction/operation of the
project.

9.
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(xxiv) Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxv) Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

(xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement.

(xxviii)Energy conservation measures like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar
plus hybrid non conventional energy source as source of energy.

(xxix) Diesel power generaung sets proposed as source of mack up power for elevators and
common area illumination during operation phuse snould be of enclosed type and
conform 1o rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

(xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured al the boundary of the
building shall be restricted to the permissible levels to comply with the prevalent
regulations.

(xxxi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized. :

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation

Building Code, which is proposed 1o be mandatory for all air-conditioned spaces
while it is aspifation for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill-requirement. '

(ouxiii) The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation.

(xxxiv)Regular supervision of the above and other measures for monitoring should be in

place all through the construction phase, so as to avoid disturbance to the
surroundings. 7
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(xxxv) Under the provisions of Environment (Protection) Act, 1986, legal action shall be

initiated against the project proponent if it was found that constructioh of the
project has been started without obtaining environmental clearance.

(oxxvi)Six monthly mionitoring reports should be submitted to the Regional officé MoEF,

Bhopal with copy to this department and MPCB.

General Conditions for Post- eonstruction/operation phase-

0

(i)

(i)
@iv)
)

(vi)
(vii)

(viii)

(ix)

®)

(xi)

Project proponent shall ensure completion of STP, MSW disposal facility, green bélt
development prior o occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacen! area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including watér requirément in Para 2. Prior certification from
appropriate authority shall be obtained.

Wet garbage should be freated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardeninig. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.
Local body should ensure that no occupation cértification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB,

A complete set of all the documents $ubmitted to Department should be forwarded to
the Local authority and MPCB.

In the wase of any change(s) in the scope of the project, the project would require 2
fresh appraisal by this Depdrtment.

A separale environment management cell with qualified staff shall be set up for
implementation of the stipulated environmeéntal safeguards.

Separate funds shall be allocated for impleméntation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cest. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should réported to
the MPCB & this department.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, oné of which shall be in the Marathi
language of the local conceined within seven days of issue of this letter, informing
that the project has been accorded énvirohfnéntal clearance and copiés of clearance
letter are available wilh the Maharashtta Pollution Control Bodrd and rhay also be
seen at Website at http: //ec.maharashtra,gov. in.

Project management should submit half yearly compliance reports in respect of the
stipulated prior environfment clearance térms and conditions in hard & soft copies to
the MPCB & this departrnent, on 1 Juné & 1% December of each calendar year.

A copy of the cleararice lettér shall be sent by proponent to the concemed Municipal
Corporation and the Iotal NGO, if any, from whom suggéstions/représentations, if
any, were received while processing the proposal. The clearance letter sha also be
put on the website of the Company by the proponerit. :

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on théir website and shall update the same
periodically. It shall simultanéously be seht to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. §03, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the _pgojéct shall be monitored and displayed at a convenicnt
location near the main gate of the company in the public domain.
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(xii) The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

(xiii) - The environmental statement for each financial year ending 31* March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon'ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
e -arance if conditions stipulated ars ot implemented to the satisfaction of "he
department or for that matter, for & - othier adnunistrative reason.

7. Validity of Environment Clearunce: The environmental clearance accorded shall be
valid for a period of 7 years as per MoEF&CC Notification dated 29" April, 2015.

R e

8. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes

(Management and Handling ) Rules, 1989 and its amendments, the public Liability-

Insurance Act, 1991 and its amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010. ‘

Member Secretary, SEIAA
Capy to:
1. Shri. R. C. Joshi, 1AS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
i desai road, Breach candy, Mumbai- 400026.
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2. Shri. Johny Joseph, Chairman, IAS (Retd.). SEAC-I1, office of the Lokayukta and
New Up- Lokayukta, New Administrative Building, 1** floor, Madam Cama Road,
Mumbai,

3. Additional Secretary, N'AOEE,_ ‘MOEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

4. The CCF, Regional Office, Ministry of Environment and Forest (Regiorial Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

5. IA- Division, Monitoring Céll, MoEF & CC, Indira Paryavaran Bhavan, Jotbagh
Road, Aliganj, New Delhi-110003.

6. Managing Director, MSEDCL, MG Road, Fort, Mumbai
7. Collector, Mumbai.
8. Commissioner, Municipal Corporation Gréater Mumbai (MCGM)

7. Member Sécretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance,

10. Regional Officé, MPCB, Murib4i

11. Select file (TC-3)

(ECuploadedon 4821 01]20]6 )
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Mumbai
Ph. :- (022)- 25505928

Fox Ph. :- (022)- 25505926 B3 Reglonal Office, Mumbai,
Visit us at - htpp//mpcb.gov.in . Kalpataru Polnt, 1st Floor, Sion
e-mall :romumbei@mpeb.qov.in ET T T2 Circle, Sion (E), Mumbal ~ 400 022
! LT 7.4
tho: MPCB/ROM/ID - 2009 24 a0p) Date: 2‘1 10712020
()

Mrs. Skylark Buildcon Pvt, Ltd,,

F. P. No. 1076, 1077, 1078 of TPS IV of Mahim Div,
C. S. No. 286 (Pt), & 912 of Lower Parel Div.,

Dr. A. B. Road, Worli, Mumbai - 400 025,

Sub: Interim Directions under the provisions of the Water (P & CP) Act, 1974, Air (P
& CP) Act, 1981 and Hazardous & Other Waste (M & TM) Rules, 2016.

Ref: 1. Proposed Directions issued vide dtd 25.02.2020
2. Personal Hearing extended through VC vide dtd., 04.07.2020

Proposed directions were issued by the board on daled 25.02.2020, there after
Personal hearing was extended on 04.07.2020.

Considering the say submitted by you during the personal hearing following
interim directions are issued for compliance:

1. Project Proponent shall apply online & obtain Revalidation of Consent to Establish
form MPCB Board, PP shall submit an underaking that they will riot carryout
construction activity till obtaining revalidation of consent to Establish.

2. Project Proponent shall immediately apply online for obtaining consent to Opérate
from MPC Board for part completed rehab buildings.

3. Project Proponent shall ensure to recycle and reuse 60% of treated sewage for
secondary purposes as per consent condition.

4, Project Proponent shall ensure to make avallability of parking facility for rehab
building as per condition of Ehviranmental Clearance accorded to your project.

In case of your failure to comply With the above directions within 15 days, Board
will proceed dgainst you s pér provisish of Watét (P & C P) Act, 1974 and Alr (P G &
C P) Act, 1981 & Hazardous & Othér wasta (M & TM) Rulés, 2016 which may please
be noted.

/
(Dr. A. N. Harshvardhan)
Regional Officet, Mumbai
: wh
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Copy submitted to:-
Asst. Secretary (Tech.), MPC Board, Sion, Mumbai — for information.

Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -l

. He is directed to serve copies of direction to industry & keep necessary follow up.
2) Master File.

M/s. Skylark Buildcon Pvt. Ltd.,

F. P. No. 1076, 1077, 1078 of TPS IV of Mahim Div,
C. S. No. 286 (Pt), & 912 of Lower Parel Div.,

Dr. A. B. Road, Worli, Mumbai - 400 025.
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CIN : U45202MH2010PTC206561

Ref No. : SLBPL/MPCB/6140/20-21 Date:- 10/01/2021

To,

The Regional Officer, Mumbai
Maharashtra Pollution Control Board,
Regional Office, Mumbai,

Kalpataru Point, 1* floor Sion,
Mumbai - 400 022.

Sub:- Interim Directions under the provisions of the Water (P & CP) act 1974, Air (P & CP) act
1981, and hazardous & other waste (m & TM) rules 2016. For Slum Redevelopment Scheme

( B known as Sai Sundar Nagar, at F.P.No. 1076,1077,10780f TPS IV Mahim Div. & C.S. no.
286(P),& 912 of Lower Pare! Div., Dr. A. B. Road, Worli, Mumbai- 400 025.

Ref : - Your letter Ref No. MPCB/ROM/ID-2007240001, dated 24/07/2020.
Dear Sir,

We are in receipt of Interim Directions for compliance for our SRA project. In this respect we
have to submit as under:

Due to this Covid-19 Pandemic, our office was nion operational hence the reply to the same
delayed. .

1) We have already started the procedure for on line application for obtaining Revalidation of
Consent to Establish from MPCB, but the system is not accepting the same without Fees
payment. Since our office was non operational we have fot started any construction.

2) For Consent To Operaté also we have started the procedure for on line application and
obtaining the same but system is rict dceeplinig without Feés payment.

Your good selves are very well awaré about the entire Real estate industry faging the Economic
prodlem and we are also part of it, we request your good self to aliow us some éxtension of time
for the Consents. we assure you the same will bé done at the earliest

3) We are recycling and re-using the treated water for secondary purpose. We have compléted
the adequate capatity STP for compléted buildings and should be operative shortly. In the
mean time we have Temporary STP in operation and we afé operating & using the recycled
water for secondary purpose. \

4) Re'ga‘gtﬂrg parking facility, The already cormpleted buildings are approved and constructed as
per Old DCR where there was no provision of parking for such size of teneménts.

In the revised EC the parking for such &izé tanement is proposed as per New DCPR , and we
are bound to provide the proposed parking and we are planried the same in our fuither :

| Sahe v Averce, 402, 548, Mavtion o S, Rodd & Lalbha Pk Road, Andrer (W], gl 480,088 68, 515
i’ﬁsanmana %m:#&ﬁﬁﬁl!{ﬁﬂ 0, Fax.: 022 6704 9796 / 6675 3914, . '#-m.mm
o3 Email - enquiry@sahanagroup.corr, Website : weww sahanagroup. com gge, 3 by
| ‘ £ Hag-goo 02
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proposed scheme in the same SRA pro;ed We: assure you that as per EC condition we will
provide the same before we complete the entire scheme. -

Hope you will understand the current situation and allow us some period for obtaining Consents.

Thanking You.
d‘(c Regards,
ﬂ For, SKYLARK BUILDCON PVT. LTD.
o — A
» (Authorized Signatory)
i)

Toll freeno : +01 22 6675 3911/6684 2500, Fax.: 022 6704 9796 / 6675 3914,

f ¢ Sahana 1 Sagar Avenue, 402, 58, Junction of . Road & Laubhai Park Road, Andhet (), Mumbi -400 05, Ind.
- Group of Companies
Email : enquiry@sahanagroup.com, Website : www.sahanagroup.com




